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THE PUBLIC PROVIDENT FUND ACT 1968
No. 23 OF 1968

[16th M ay, 1968]

An Act to provide for the institution of a promdent fund
for the general public.

BE it enacted hy Parhament in the N1neteenth Year of the_
Repubhc of India as follows —

1 (1) ThlS Act may be called the Publ1c Prov1dent Fund Act

. ? . Short
1968 L : . : ) . txtle and
“extent. -
(2) It extends to the whole of Ind1a
2 In thlS Act unless the context otherw1se requ1res— -

Deﬂmtxons
() “Fund”. means the Pubhc Prov1dent Fund estabhshed
under the Scheme; ' - : : :

(b)) “mmor” means a person’ who i§ nét' deemed to “have
9of1875.  attained ma]omty under the Ind1an Ma]onty Act 1875

_ (¢) “Scheme” means the Pubh" Prov;dent Fund Scheme
_ framed under sub-sect1on (1) of sect1on 3; ‘

(d) “subscr1ber” means an individual who makes . subscnp—tl
-“tion ‘to the Fund under section 4 and where such subscription is'
made by an individual on behalf of a minor, of wham he is.:the
. guardlan such mmor
* (e) “year” means the financial year, En
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éfh’c [ZW’, 3. (1) The Central Government may, by notification. in the

= Fene  Official Gazette, frame a scheme to be called the Public Provident

general public and there shall be established, as soon as may be
after the framing of the Scheme, a Fund in accordance with the
provisions of this Act and the Scheme.

(2) Subject to the provisions of this Act, the Scheme may pro-
vide for all or any of the matters specified in the Schedule,

(3) The Scheme shall have effect notwithstanding anything
contained in any law for the time being in force other than this Act

or in any instrument havmg effect by virtue of any law other than
this Act. -

(4) The Central Government may, from time to time, by notifi-

catlon in the Official Gazette, add to, amend or vary the Scheme.

Subscrip-

‘tions to  Of whom he is the guardian, subscribe to the Fund in such manner

Fund. and subJect to such maximum and minimum limits as may be spem-
fied-in’ the “Scheme. - : - ~

: , 5. All subscr1pt10ns made under sectlon 4 shall bear mterest at

Interest,

ssuch rate as'may ‘be notified by the Central Government in the Offi-

T such manner as may be .speeified ‘in .the Scheme,. - -

Withe: .. 6. (1) A subscriber shall be entitled to make withdrawals from

drawals. ~ the. amount standing to his credit in the Fund (including any in-
terest, accrued thereon) to such extent and subject to such terms
and conditions as may be spec1ﬁed in the Scheme

Pnov1ded that .such withdrawals shall be allowed. only after the
expiry of a per1od of five years from the end of the year 1n which
he makes the 1n1t1a1 subscription to the Fund,

(2) Notwmhstandmg anythmg contamed in sub-qsectmn ), a
subscriber shall be entitled to withdraw the entire balance standlng
to ‘his credit-in: the Fund after the :expiry of a period of fifteen years
from the end of the year in Whlch he: makes. the 1mt1al subscrlptmn
to-thé Fund.- o : - :

(3) Subject to the prov1s1ons of sub- sec’tlons (1) and- (2\ an‘

individual who has made subscriptions. to the Fund on behalf of a
. minor, of whom he is the guardian, shall be' entltled to withdraw any
amount from the Fund only for the use of the minor.

Fund Scheme for the establishment of a provident fund for the .

X3 Any*’r"iﬁdiiridual may, on his own behalf or on bekialf of a rinor,

- cial Gazette, from time to time, and the interest shall be calculated
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1. A subscrlber ma be granted loans out of the amount standinﬁ Grant of
to. his cred1t in the Fund on such terms and conditlons as’ may be’ loans.
spec1ﬁed in the Scheme and Where the’ subscrlber is a mf

loans. shall- be granted to his guardlan only for the use. of, the mmpr"

8. (1) If a subscriber dies and there is in force-at the time of ‘his: Payment on
death of
death a nomination in favour of any person, all amounts standing ‘subseriber.
to his credit in the Fund shall be payable to the nominee.

(2) Where the nominee is a minor, the amounts referred to in
sub-section (1) shall be payable to any guardian of the property of
the miner appointed by a competent court, or where no such guar-
dian has been so appointed, to either parent of the minor, or where
ne‘1ther parent is a11ve to any other guardian of the minor.

3) Where there is no nomination in force at the time of the
death of the subscriber, the amounts referred to in sub-section ()]
sHall be payable to his legal heirs. -

9. The amount standing to the credit of any subscribér iti' * the Protection
Fund shall not be liable to attachment under any decree or order ai“a‘é‘ﬁmem,

of any court in respect of any debt or 11ab111ty 1ncurred by the sub- -
scriber, , U g

10. No suit, prosecution or other legal proceeding shall lie against Prgze?glrsn
any person for anything which is in good faith done or intended to takenin

be done under this Act or the S..cheme. o . : f:ﬁi

Power to
11 (1) If any difﬁculty arises in giving eﬁect to the provismns remove di-

of this Act or the Scheme, the Central Government may, by order fculties.
published in the Official Gazette, make such provisions.npt incon-

. sigtent with the provisions-of this Act, as appear te it to bene,ce,ssary
-or expedient for the removal of -the - difficulty:

Provided that no such order shall be made after the exp1rat10n

of three years from the, commencement of this Act.

(2) Every order made under sub—sectlon (1) shall be 1add as soon
as may be after it is made before each House of Parliament.
Scheme

12, The Scheme shall be laid, as soon as may be, after it is framed 1o be

‘before each House of Parliament while it is in session for a total laid be-

period’ of thirty days which may be comprised in ori& siéssion or in fore Par-
s BT " ey . PP A . G P e e N liament
two- successive sessions, and if, before the’ expiry of the:session in

which it'is so laid or the session immediately following, both

Houses agree in making any modification in any prows;pn of the

Scheme or, hoth Houses agree that any prov151on 1n the Scheme,
1 M. of Law—zo
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should. not be made, the provision of the Scheme shall thereafter
have effect only in such modified form or be of no effect, as the
case may be, so, however, that any such modification or annulment
shall be without prejudice to the va11d1ty of anything prevmusly '
_done under that provision.

THE SCHEDULE
[See section 3 (2)]
Matters for which provision may be made in the Scheme:—

(1) The manner in which éubscriptions to the Fund may- be
made and the max1mum and mmlmum limits of such subscrip-
tions. , : | B

(2) The manner in which interest on subscriptions to the
.- Fund may be calculated..

3) The documents to be issued to subscribers as evidence
) ef the subscriptions made by ‘them to the Fund.

. (4) The extent to which and the terms and conditions under
which withdrawals may be made by ' subscribers from the
"amount standing to their credit in the Fund.

(5) The authority or authorities by or through whom subs-
.criptions. to the Fund may be collected or withdrawals there-
. from may be made.

(6) The terms and conditions under which loans may be
granted to subscribers out of the amounts standing to their
credit in the Fund and the authority or authontles by whom :

* such loans may be granted.

, . (‘}) The accounts to be maintained with respect to subscrip-
!  tions to the Fund, and withdrawals and final payments made

‘ " and loang _granted therefrom and the authority or author1t1es
by whom such accounts shall be mamtamed

'(8) The nomin‘atlon of any person to receive the amount

of hls death and the cancellatlon or change of such nomlnatlon.

,(9)";[‘he issue of duplicate of any document issued as
" evidence of any subseription o the Fund in the event of damage,
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loss or destruction of the original and the fee on the payment of
which such duphcate may be 1ssued

(10) Any other matter which is to be provxded for in. the
Scheme or which may be necessary or proper for the purpose-of
1mp1ementing the Scheme '




